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| CENfR'AL ADMINIS’IRATNE TRIBUNAL :::-G'LiWAH_ATI BENGH.
| O.A. ﬁo.SQ ’;sf 2?05. o

| bA'IE OF DECISIGﬁ .: 7._04:2005

Shri Biswarup Purkayastha - _APPLICANT(S)

MrADebRoy . . ADVOCATEFOR THE
| , APPLICANT(S)

. LVERSUS-

U.0L &Ors. 7~ RESPONDENT(S)

MrMU.Ahmed, AddL.C.G.S.C. © ADVOCATEFOR THE
N | ~ " RESPONDENT(S)

THE HON'BLEMR. JUSTICE G. SIVARAJAN, VICE CHAIRMAN.

L Wheﬂlér Repdrters of local papers may be allowed to see the judgment?

2. To be referred to the Reporter or not 7
- 3. Whether their Lordships wish to see the fair copy of thre judgmeﬁt‘_?i

4, Whether the judgmentisto be circulated to the other Benches?

Judgment delivered by Hon’ble Vice-Chairman. _ o %/

[ S

/\



Y

CENTRAL ADMINISTRATIVE TRIBUN AL, GUWAHATI BENCH.
Original Application No. 89 of 2005.

* Date of Order: This, the 7th day of April, 2005.

THE HON'BLE MR. JUSTICE G.SIVARAJAN, VICE CHAIRMAN.

Shri Biswarup Purkayastha

Senior Accountant

Office of the Accountant General

(A&E), Assam, Maidamgaon .

Beltola, Guwahati~29. ... Applicant. "~

By Advocate Mr. ADeb Roy.
- - Versus- |

1. Union of India -

' " Represented by the Secretary -
to the Government of India
Ministry of Finance -~

. New Delhi. :

2. The Comptroller and Auditor General of India.
New Delhi. - '

3. . The Accountant General (A&E)
: Assam, Maidamgaon, Beltola .
Guwahati-29.

4 The Accountant General (A&E)
- Meghalaya, Shillong-1. :

5.  TheSr. Accounts Officer {Admn.)
Office of the Accountant General (A&E)
- Assam, Guwahati-29. : ' ..e Respondelli;s. :
By Mr. M. U. Ahmed, AddLC.G5.C.
| |  ORDER(ORAL)
SIVARAJIAN, J{V.C):

The applicant, Sr. Accountaﬁt in the office of the Accountant ‘

General, (A&E), Assam, Maidamgaoﬁ, Beltola, Guwahati was {ransferred

‘
W \
,



oy

“on the expny of his deputahon penod and wa.s relieved of his duties from_‘

o ~ the said ofﬁce in the afternoon of 31. 3.2005. He was also directed to report

to his parent department ie. office of the Sr. DAG (A&E), Nagaland
Kol'urna vide order dated 21.3.2005 (Annexure—V) The apphcant in view
of his perso_na‘l djﬁiculties, made a representation to the an respondmt
réquesti#g for: extension of the depﬁfaﬁon period at Guyvahgti or to giiré
him é posting to the héadquarters off‘ice in New De}hl on 1-6..3.200’5 |
(Annexuré—VI). His gﬂeﬁance is that even before the disposal of i:he‘ |
represmtahon the meugned order (Mmexure-S) has been issued.

2. I have heard MrA.Deb Roy, learned counsel for the apphcant.

Counsel submits that the apphcant has got personal d1fﬁcu1hes which

“were specified m_the request vide Ann_exure-VI for leavmg Guwaha_tl at .

present and that it is in the above circumstances he made the request for

allowing him to continue in the present post at Guwahati or to givé hima

posting in the headquarters office in New Delhi. Counsel submits that if

the applicant is sent out from the pré‘sent posti-ng,. he will be put to untold

-miseries. Counsel acéordjngly submits that a direction be issued to t,hé‘ 2nd

respondenf to dispose of the representation dated 16.3.2005 (Annexure-V,I)l

- within a time frame and to allow the 'a?p]icant to remain in the present

post till then.

3. Mr. M. U. Ahmed, learned AddLC.GS.C. submits that the applicant

“has already been relieved on expiry of the deputaﬁbn period and therefore

he is not justified .to say that he must be allowed to continue even

thereafter. h |
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5. The Origh{al'Application is disposed of as above.

4. . Ihave conmdered the nval submlssmns There is no dzapute that the'
: deputatlon penod is a]ready over and that the apphcant had been’ reheved

as per'order d&ted 21.3.2005 (Annexure-V) with a direction to report to his

parent office i.e. office of the Sr.DAG (A&E), Nagalénd, Kohima. The case

of the app]idant is that he is on leave as on 31.3.2005. There'is no doubt ﬂiat

the apphcant has no nght to, get retentlon of his service on deputahon'

. bas1s at Guwahaﬁ after the expiry of the penod of deputahon, However,

the applicant has made the ;equest for retaining him in the ofﬁce of the

Accountant General (A&E), Assam, Guwahati on deputaﬁen basis or to

give him a ‘pdsﬁng m the headquarters office in 'New‘Delhi.-Since"this

request has not been cons1dered so far by the an respondent I dn'ect the
said respondent to con31der the. representatmn dated 16.3.2005 (Axmacure '

Vi) and pass orders thereon as expedmously as possﬁole at. any rate w1thm _

a penod of one month {rom the da.te of recelpt of a copy of ‘this order

Parties wxll produce furmshed copy of thls order to the an respondent for

' comphanceurgenﬂy.

W

(G.SIVARAJAN )
VICE CHAIRMAN

3\?



IN THE CENTPAL ADMINISTRATIVE TRIRUNAL
GUWABATI BENCH :5¢ GUWAHATI

0o WO, DT __OF 2005

Shri Bilswarup Purkayazstha .

tecoae Applicant I

Unien of Indis and Others.
seseee Respondents.
SYNOPSIS
The applicant submitted representatien dated

1643+2005 te the Principal Director (Staff ) 0/0 the Comptre~
ller Auditer General of India, New Delhf, threugh proper
channel preying fer either te acconmmodate him in the H4rs.
Office in New Delhi eor te allew him te centinue in the 0/0
the Accountant Gemeral (A&E ) Assan, Guwahati en deputaﬁion
for better treatment of his ak ailing old mother and wife
and alge for the reasons that his wife is also a Central
Govt. enpleyee pested at Guwahati and their enly son 1s of -
5 years € months cld and started schooling. His representation

1a under consideratien and still pending. But the respondents

——— —_

Noe«4 and 5 issued repatristien order dated 21.3.200 without
1a\ssu1ng eny notice an_a b;ferc disi)osglref the representetien
l dated 16.73.2005¢« The hunble submissien ef the applicent kimdly
te allew him te continue en deputatien till dispesal ef his

representation.



LA

say Bt

o]
¥ : \\’\_
\
K2 w
i P A s =Y ‘ .
JUSReYS T Al e -'\ISV'(W
TRy SeETRE A ST
R T atios TR \ g\“g

Cantral AGME
’ :2005
-5 APR
PR satws
“Guwatzti @w‘ﬁ@ )

IN THR CENTRAL AIMINISPRATIVE TRIBUNAL

GUYAHATI BENCH 333 GUWAHATI

Oele NOs @(7 OF 2005
Shri Biswewp Purkayasthe .

sseseee Applicant e
w Yge

Unien of India and Others.
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IN THE CENTRAL AIMINISTRATIVE TRIBUNAL
GUWAHATI BENCH 258 GUWABATI

gn applieat;_m under Seg’sien 19
qif the Central Administrative
Pribunel Act, 1985.

0...4\}-} Roo _ @(? oF 2005

Shri Biserup Purkayasthe,

Senler Accountant, )
Office of the Accountent Generel
(A &B) Assem, Maidangaon, "
Beltole, Cuwehati=2%.

o.'o. [E XY X énglicm.

-~ Rrams =

1+  The Union of Indla,
represented by the Secretary
to the Govts of Indta,
Ministry of Finance,
ﬁeu. Delhio‘

2. The Controller end Auditor

General of India, Few Delhie.

3+ The Accountant General (b & B )
Assam, Maldamgaon, Beltola,
Guwehati‘%.
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4. The Accountant Generel (A & B )

Meghalaya, Shilleng ~1.

5e The Sr. Accounts Officer (Admn )
Offipe of the Accountant =~
General (A&E ) Assam, Guwahati=29.

seeeese Fospondentis.

BARIIGULARS FOR WHICH THE APPLICATION IS MAIE $

1 - That this application is filed for Quashing
the impugned order No. 338 dated 21.03.2005 issued by

the §re Accounts Officer (admn ), Office of the Accountant
General ( A & B }, Asesem, Cuwshati, repatriating the
applicant to his parent office et Kohims heving been
relieved with effect from 31405.2005 aftemoon

2. Thet the eald repatriation order dated
21403.2005 has been issued without affording amy notice
of reasonable opportunity as reduired under Appendix=~5
( PoRe 9(25 )5, Clause 11 of the FeRs & S.Rs.

2. LIMITATIONS

) That the instant application is filed within
the presoribed period of limitatien as provided under
Section 21 of the Adaninistrative ZTridvunal Act, 1985.

Contdecse .
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3 JURISDICPION OF THB TRIBUNAL $

| That this application is well within the
jurisdiction of this Bw;fble Tridbunal as redgired
under Section 14 of the Administrative ﬁ!ribunal
Aot. 1965. |

4. CZS OF THE CASE
4o, That the applicant is e Citizen of Indis.

He bas been serving as a Senloer Accountant in the
office of the Acccuntant General (A&E l- ﬂagala.nd.
‘l'{chlma. |

4.2, = That the applicant was selected for depu-
- tation service under usual terms and cenditions tmidx~
initielly for a period of 1(one ) year from the date

of joining in the effice of‘ the Accountant General
(A48 ) Assam, Maidamgaon, Beltola, Gﬁmhatl-ﬁ'é vide
order Nee 179 dated 01.11.2000, and ke joined accor-

dingly in the month of November, 2000¢

A copy of the order dgted 01.11.2000 is

annexed herewith and i» marked as Amnexuye-I.

4.3 That the termd of deputation gervice of

the applicent was extended for a further period of

1(one J year vith effect from 0241142001 to 011142002

~ vide erder No. 119 dated 0'_5.10.2001. |

| A copy of the oxder dated 05.10.2001 is
annexed herevith and marked as gx_x_nggx__;_ .

-

\\
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4440 That the tem of deputation gervices of the

| applicant was extended for a further period of 1(one )

year with effect from 06.11.2002 t0 05.11.2005 vide
erder Noe. 145 dated 25-.‘11.2002. |

A copy of the order dated 25+11.2005 is

annexed herewith and marked as pgnnexure-~I11.

45 That the tem of deputation service of the
applicent was extended for a further pericd of 1(ome )
year (4th year) with effect from 06.11.2003 te 05.1.2004
v.‘ldé erder dated 23412.2005 being Noe 267e

A copy of the order dated 23.12.2003 is

annexed herevith and marked as Avinexure =IV.

446 That the Sr. Accounts Officer (Admn ) Office
of the Accountant General (A&B » hesam, Guwshatl has
abruptly, repstriated the .pgt;‘gtioner 40 his parent
effice of the Accountant Generel (A&EX ﬁagalanﬁ. Kohima
vide his impugned oxder No. 3‘58 dated 21 «03.2005.
A copy of the impugned order dated 21.03 +2005
is anmexed kerewith and markedd as Ammexuve ~V.

447 That vide the impugned order dated 21.3.2005
(Annexure~V} the applicant has been shown relieved of
his duties in the office of the Accountant General (AZE )

Asr with effect from 31.03.2005 aftemoon. A« . o

48 That the respondents have issued the repetria=-
tien erder dated 214032005 (Ammexure=V} witheut giving

Rechmmnng Cinkopertiv,
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5= |
any netice to the petitiener as previded under (F'.R;
9(25 » gppendzxﬁ,‘_bléuee 11 of the m?.s & SR « Thus
the aferesaid order is net tenable in lay and is violative df
of the principles ef natural justicee

4 49 That your humble applicant begs to state that
en 16th March, 2005 he had submitted a representatien to
the Principal Directer (Staffjo0/0 the Gontroller and |
Auditor Gencral ef India, New Ielhi m%esting hipgite

ac conmodate the applicent either in the Hrs. 0£ﬁoe in
New Delhi or in the 0/8 the Accountant General (A&E ),
Asscam, Guwahati o deputation vapls for getting best
medical facilities for his ailing mother and wife and
the sald representation 1is still under consideration

and pendinge

A oepy of the representation éatedh16;§-2005

15 annexed hereto and marked as Armexure=¥I.

4410 That the wife of the applicant 18 a Ceniral

Govt. employee pested at Gﬁwahati and thAewy have a sen

of 5 years 6 months old and hag just started his sckeoling.
According te OM. Ne. 2803¢/7/86-Bstt(a } dated 03.04.1986
and farther clariffed by the Ministry of Personnel, Public
Grievances and Pencions (Departnent of Personnel & Praining)
vide OdMe Noo 28034/2/97-Bott (4 ) dated 12th June, 1997 it
has been recommended that the husband and wife may invari-
ably be posted together specially till the children are

10 years of age.

WFW
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A cepy of O.M. dated 120641997 1s annexed
herete and marked as gp_; exure=Vile

5. GROUNDS OF RELIEFS $

5.4 For that the respondents have gumiz neted
‘1llegally in issaing the impugned order of repatriation
dated 21 30392005 (Amexure-v) te *.che" applicant without
)giving prier netice as reQuired under Folls & SeRse

5eli . For that the aged mether of the appliceant

ras te underge freQuent medical check-up . It would not

be peasible fer the ap?lmant to render nece ssary services
te his sick aged mother if at this stage ke 1s rcpatristed

S5ei14 For that his wife 1s serving at Guwehatd and
his sen 1s of about 5 years 6 months old and has gterted
scheoling and ne administrative Qﬁblems are expeotegl to
result as a conseduence of continuation eof deputation/

posting at Guwahati where his wife is postede

Sdv For that the applicant submitted a representation
dated 16403+2005 and t1ll conslderation and { disposal of
the said representation he may not be repatriated.

6e @gA;LS OF REMRED ____,_EXHAU SIEDs
That the petitioner has exhausted the departmental

remedy which 1s available to hime.

Linomry Cundeay. b,
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7. MATTRS PREVIOUSLY FILED OR PENDING IN OTHER COURES

No matter is pending in other Court . ?mv;ously

O.he filed on the same matter was dispesed of as insfructdous.

Be _@,I:__;EF SOUGHT ¢ |

In view oi‘tpe faots and circungtances stated above,
the petitioner prays for the follewing reliefs 3=
8y ~ That the impugned repatriation order dated 21.3.2005
(Annemre ~V)being bad in law and the same being violative
of the principles of metuml justice, the said order de
duasked /set aslde.
b) ' That the petitioner be allewed to stay at Guwahati
till the disposal of the vepresentation dated 16.03.2005.

94 INTERDM RELIZF PRAYED POR $

| Pending disposal of this O.As, the humble potitio=
nor prays that Your Lordships would be pleased to pass
necessary order/erders staying the operation of the impugned
order Ne. 338 dated 21+3.2005. ( Annexure=vJe

10. PARTICULARS OF THE I.Ps0e -

e L1200 Wo. 3 20GIEIZ

2. Date s 04]04 /2000 )
- I -5

3. Payable at s %Wﬁ"”;

11 LIST OF BNCLOSURES ¢
) Asg stated in the Index.

Yorificationevsecenoccne
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YERIFICAZION
I. Shri Biswerup rurE.ygéth%, aged about |
41 years, son of Iate Basanta Kumar Purkayastha, resident
of Barthalur Mill Read, Ulubari, Guwehati, District-Kamnip
Aseanm, do hereby verify that the contents mentioned in £
feregoing pavagraphs 4¢1, 447, 448, 5,6,7, & and 9 are
true to my knowlede and belief in pares 4.2, 443, 4«4, 445, 448
and 10 are true to my .'mfométion and I have not suppressed

any material facts .

And I sign this verification on this the 4 Z£
doy ef April, 2005 at Guwahatie.

‘a@ature of the Applicante.
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NAGALAND

Adn m)/\ &E/Order No 7¢

Sn Bm\amp Purkay'l‘lhd Sr.
“terms§ nnd condmons nitj

dcputat on, stands Ic!cascd on the 1%

Ihc o{f'u I IS dncctcd
/\ssam Guwwhatx

The official li

After expiry o his le

(Authority Orders of

oS~

Lyvr, BP/839-90/6116-83
Copy to: o N
. Sri Biswarup Purkayastha, Sr. Acclt.

il

-.2. The Accotntant General, (A&E), "
Assam, Mmd.nm,uon Behola,
Guwahati- 78] 029,

3. The /\CL.OUH[ ant (chml (A&L),

. Meghalaya, Shillong = 793 01,

4. The P A O (Local),

5. The Advance Table (Admn. ). (Local).

6. The 13 Table (Adnm, ). (Local).
7. The Scrvice Book/Pe-

8. The Cashier (anal).

NGO Sy
LT et 5 v oo
R 1 SEL6 cA

ally fox a period of l(O

0.report for duty in the Olo. the‘Avccountanl General

as been gmntcd 2. (Two) days’ E, 1, for Z“d

ave he wiil jéin his new assignment,

{'the Accountant General dated 24-10-2000 in atp
file No. Adm11/A&E/2-8/98-99/Vol. I5

omnel File rabtc (Admn.), (Local)

e o neh g,
il LY o o hed < G
/ . "eA (x\ a»‘—‘L__-——-

R

 (A&E),

.
A

)

and 3_"’ Novcmber,‘ 2000.

age/108n of

sd/-
ACCOUNTS ()Ml(.ER (A)

D"n(e 01- 11 2000

'Hc is dxrcctcd lo rcport for duty.

he Oo. . Accountant General,

(A ), Assam Guwahan on expiry

ol' his sanctioned L. on for 2™ yng -
Novcmber 2000

2

For information please.

~ For information plcus«. with

reference to (he letter No. T “J‘i*" -
ESTT.-1/8-11/87. -88/2705, dated
15-9. 20()0

)
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OFFICE OF THE ACCOUNTANT GENERAL (R&E) ASSAM,
o MAIDAMGAON, BELTOLA, GUWAHATI - 781 029.

P WL

- Mma-T OrderNo. 119 4 F R  Date:03.10.2001..5 "
: V.o i [ T A RS . ot A ! ) ; B

~Inpirsuancs of OO the Sri Deputy Accountant General (A&E) Nagaland's letter No. .
Admn-1/AKE-8/2000-20001/744 " dt., 07.09.2001, the term  of deputation of Sri Biswarup ™. 17
Furkayastha,” Sr. Accountant’in the O/O Accountant General (A&E) Assam Guwahati is hmby%g; N
extendcd for o further period of one year w.e.from 02.11.2001 0 01.11.2002, SRS

L - Sdi-
Deputy Accountunt Genersl (A&E)"

No.Adma-1/Deptn./6-1/201-2002/1931-1942 ‘Date: 03.10.2001 ‘

opy forwarded to:

* 1), The Principal Director of Audit, NI’ Rly, Maligaon, Guwahati - 11, PR
2) The Accountant General (A&E) Mcghalaya etc. Shillong, g
3) The Accounts Officer (A), OO the Sr. Deputy Accountant General (A&E) Nagaland, Kohima - |

' for information with reference d his letter No, Admn-1/A&E/2-8/2000-2001/744 dt. 07.09.2001. T

~4) The Establishment Officer (M), O/O the Accountant General (A&E), Meghalaya, etc. Shillong, .
5) The PAO Local. ‘ : ‘ o : SN

6) ‘The SO i'¢’ Admn — 11 Scction,
7) The AAQ tc confidential Cell. ‘
8) The Private Secretary to AG (A&E) Assam, Guwahati.
- 9) Thi¢ Service Book Group., ‘ :
-10) Sn Biswarup Purkivastha, St Accountant, . : -
1) The Hindi Officer ife Tlindi Cell. Tle is requedied to issue Hindi version of this order from his -
end, - ' : '

2) Admn-1 Order Book. ..

"

AN
Sr. Accouns Offider (Admnj*™

«

ST 2/7 f"o)-——”’}«' ' ' ' ol
.9 —— . ‘\,
KS 7 ‘ B

Aot =

- . ) R N T L S
: Sy SENDAirt tng LT T —r i e,
D S S S B Y NSRS R — -
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[
!
L
L
$
[ }\
T .
t: S
SRR
Ity
¥
i B
' i
B -k
. R

'

.

i .
~ 4

PR |
VI Y]

! t

{

S
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ceof o the
1

. SRR
thetenn of

i /\“.(i.(;ytt-}{). S Assam, g('iti\;\,'n,h.)l

B0 s ik

b, Admn 1)y,

Aoy

PIVG-1D001-0200836. 9837

Copy forwarded (o -

Lo The Pancinal
2. The AGlAS&E
3.

The A.C, 0O e 55 DAG(A&E), Nagaland, Kolm
Admni A& /3-8 2000 U312 dmed g |
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A NNVEXaREFYT o

OFI'ICE GF TBE | ACCOUN TANT GENERAL (A&E) ASSAM
MA{Q_AMGAON m:m)m GUWAHATI 781 029,
_ : } Dau.d 23 12 2003

\\';m.u ( l)ulu N() 7(;!

.,> .
c A

In jfﬁx.»uamu of O/U (hv. Sr DAG ( A&h) Nagaland 8 letter No. Admn/A&h/Z-

8.:‘98_-93/939'(:: 15, 12 2003 lhe tcxm of deputation 01 Sn Bxswamp Purkavastha. Sr.

.~\ccl'; in the O/Q lhc Au (A& E) Assam, Guwahau is hereby extended for a further

period of ene year. (4™ )car) w.e, ﬁom 06 11 2003 10 05.11.2004,.

- S
D: ’puw Accountant General (Adom & VLC)

e Dated: 23.12.2003

)

- Adin-1Deptn. /6. ]/’7()0'4 ()1/734? 59

4
Copy forwarded to: ﬁ

£ the Principai Director ol ‘\ml!l NEF Rly, Mnhgmn vaaha(1- ll
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@  ANNEXURE- Y

<)

OFFICE OF THE ACCOUNTANT GENERAL (ASE) ASSAM,
MAIMAMGACN, BELTOLA, GUWAHRATI - 781 029,
Admn-1 Ovder No. 338 _ Dated: 21.03.2005

It pursuance of Q/'O the AG (A&E) Megh's Order No. 274 dt. UZ.002.05 jssued

vide memo No.. Fsit. I.'X 1S - Mﬂsc PO04-05/5698-5702 dt. 02. 2.2005, S Hiswarup

Purkayastha, Sr. Accll, slauds relieved of his duu‘es from his office i the affemoon vf

—

31.02.05. 1 e is directed (0 report to his parent office i.e. O/O the S1. DAG (A&E)

{

Nagaiand, Kohima.

[Authority: DAG(AY's order dt. 15.03.05 at P/32Ninfife No. Admn-1/Deptn.6-1/2003-

Odrval. T ' : - : o
: Sdl-
w it e 3K Acwums Oficor (Admn)
No. Adme-1Depia, /0—]/_0()34)4/\)'0! Y5573- 83 _ 1ated: 21.03. 2003

Copy 12 srvarded to: ‘

Tp Fhe Visavipal Dhirector of Andit,- NF Rly. Maligaon, Guwahati - 11.

23 Fhe e DAGAY, Olo the AG (A&KE) Meghalaya etc., Shillong tor infirmation with

Creloraee 1o hig Memo h:tm \lo Esit. D’8 11/Ds-]\11w. /2004-Q5/3698 5702 di.

02.02.0%, ‘

3y The Bstablistinent Officer (M), U:’U the Ab (A&L) Megh. cle., Stullong.

4y The 8¢ DAG (A&R), Olo the Sr.. I)AG(A&I*)Nag:land Kohima tor infurmation, 4%
year ferm of deputation of Sii anarup Purkayastha, Sr. Acctt. in this office uancd
on 051004 Yi-is thercfore, requestcd to regularise the above period (i¢ liom
06.11.94 1o 31.03.05) the extension of the tenure of deputation of S1i Purkayastha,
Sr. Acetl. from 06.11.04 (o 31.03.05 may kindly be wmmumuated fo this office ezkrly
for further nceessacy action at this md

5) P.AL 10 AG (A&E) Assani, Guwahali.

6) The AAQ ic. PAQ Local

7) AAQ e Adnm-IT . i

8} Service Group/Budeet Group. - -

9 AAO ve. Confidential Cell. :

10) Hindi (el He is requesied to issuc Hindi version of this order from his end.

11) 84 Biswarup Purkayastha, 8¢, Acctt, "

12)P.Coof Sni Diswaiop Putkay Nlm S5 Accel,

- 13) Admm-t Order B ook,

0( - . Sr. Acchunts Officer (Admn)
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The Principal Director (Staft).

O/o. the Comptroller & Auditor General of India,
10, Bahadur Shah Zafar Marg,

New Delhi— 110 002.

(Through Proper Channel)

‘

Subject : Request for deputation in the Hqrs. Office or retention on deputatnon in the O/o. the
Accountant General, (A&E), Assam, Guwahati.

Sir,

With due regards and humble s%bmission with much hopes and aspiration I am
submitting the following facts for the kind and sympathetic consideration by your kind and benign
honour.

Sir, 1 am on deputation service in the O/o. the Accountant General, (A&E), Assam,
Guwahati since the 6" November, 2000 from the O/o. the Sr. Dy. Accountant General, (A&E),
Nagaland; Kohima. Since then | am dlschalgmg all my assigned duties to the full satisfaction of
my superiors in this office.

That Sir, the grounds on which my request for a place in the O/o. the Accountant General,
(A&E), Assam either by unilateral transfer or on deputation basis had beein grantcd by thc
concerned authorities with concurrence by the Hqrs. Office, which are still persist.

Sir, my old aged ( about 68 years) widow mother is sick with Spondalitis and Sciatica
along with other old age health complications every now and then requiring medical attention. The
multiple physical sickness of my mother even often make her completely bed ridden. My absence
away from her and from Guwahati puts her in much mental agony and depression.

My wife is an employee in the BSNL and posted in Guwabhati. The state of health of my
wife is also very much poor. My only son has just began his schooling.

That Sir, in consideration_of the above mentioned facts, being the only male member of
the family I am not in a position to move to Kohima leaving my old aged mother and my family
altogether without the care of any male member in the family and also | am not in a position to take
my family to Kohima due to its hilly and climatic condition which is detrimental to the prevailing
health conditions of my mother and my wife.

Sir, in consideration of the above mentioned facts I would request your kind honour to be
kind enough to accommodate me either in the Hqrs. Office in New Delhi or in the O/o. the
Accountant General, (A&E), Assam, Guwahati on deputation basis.

Sir, I will also prefel to be posted in New Delhi where 1 will be able to find the best
medical facilities for my mother and my wife and also the best educational institute for my only
SOn.

Yours faithfully.
—_
Guwahat. the I‘é O rMcq\,chA J')/@b S, (Biswarup Purkayastha)

St. Accountant
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. ANNEXU PE~VII
(Bxtract )

No. 28034/2/97-Bstt :o({l h]
Governnent of India
Ministry of Personnel, Public Grievances & FPensions
{Department of Personnel & Training )
New Delhi, the 12th June 1997
OFFICE MEMBO RANIUM ;
Subs Pesting of husband and wife at the eame Station.
The undersigned is directed to say that on the subject
mentioned abeve, Government has issued detailed guidelines
vide OoMe Nos 28034/7/86-Bstt+(A ) dated 2 34441986+ The
Fifth Central Pay Commission has nmow recommended that not
only the existing instwctions regarding the need to post

husband and wife at the mame gtation nced to be reiterated,

“it has also recommended that the scope of these mstmcti'ons J

should be widened to include the provision that wh ere posts

“Sol 30
2

'et‘ the appropriate level exist in the organization at the

same statien, the husbend and wife may invariably be posted
together in order to enable them %0 lend 2 normal family life

and look after the velfave of the childven, especially 4ill

the children are 10 years of agee

2 The Govemment after considering the matter, has
tlecided t0 accept thisc recomnmendation of the Fifth Centrmal

Pay Commissione Accordingly, it is reiterated that all

Ministries/Departments should strictly adheve to the guide~-

lines laid down in OuMe No. 28034/7/86-Bstt «(4 ) dated

Je4 86 while deciding on the reduests for posting of husband
and wife at the same station and should ensure that such
posting is invariebly done, especially till their children
ave 10 years of age, if posts at the appropriate level exist

in ‘the organisation at the same ¥ station and if no adminis-
\4



-2"-

/aimj.nistrative problems are expected to result as a

conseduencee.

Je

It is ﬁarthe;f clariﬂgd that even cases vhere

only the wife is & govemment servant, the concession

elaborated in pare 2 of this ¥ OM« would be admissivle

te the govemment servant.

4e

These instwoctions wul@, be_ appllicable only

te pxux posts within the same department and would not

apply on appointment under the Centml Statting Scheme o

A copy of this Department’s OM Neo . 28034/7/86~

Se

Bstt.(A ) dated 3.4.86 1s encloged for ready reference and

guidence.

6e Hindi vergion of the ek is enclesed.
84/~ Illegible

) LI[O{ ".( Harinder Singh )
LA Jeint Secretary to the Gevi. of India

Tel. Noe. 301 1276

To N | |

1. All Ministries/Departments of the Govt. of India.

2 Department of Women & chilg Development » |

S The National Commission for Women, 4, Deendayal

Upadhyay Marg, ITO, New Delhi.



